IN  THE CENTRAL ADMINISZTRATIVE TRIBUNAL

HYJERABAD SiMCH @ - AT HYSCRASHD

Ot, of iLrder:

2-2-96,

© GLh.No. 117/96{

Betwsen :~
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1. The Asst. Engineer,
Co~8xial Maintsnance,
Madinabad, Guntakal.

2. Ths Telecom District Manager,
Anantapur. '

d. Ths Chief General Manager, Telecom,
Doorsanchar Bhavan, Hydsrbhad.

'4, The Dirsctor Generel, Dspt. oOf
Tel scommunications, New Delhi.

Counssl For the Hpplicant
Couns;l For the Ragpandant
ConnM:

.THE Holk'BLE J;STICE SHR T U.HEELAJR; I

THZ HLW'DLE SHRI R.RANGARAIAH
. !

" ee Applicant.

.. Raspondants,

»

Shri, K.Yankatssgyara R80

Shri, NeVeRamana, Add1.CGSCe

JICE-CHATRMAN

MEMz CR
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0A 117/96. ' Dt. of Order :2-2-96.,

(Drder passed by Hon'ble Shri R.Rangarajan,
Member (R) ).

The applicant in this 0.A.was angaged a; a Casual
Mazdoor from B-4=-91 under the control of Raspondent‘Ne:1
Me was continued as such up to 31-10-94 with breaks in
betuween. it‘is stated for the applicant that he had

completed‘812ydays of Casual Service during that period.

Late} he was not re-engaged.

2. This O.A. is filad prayiné for a declaration thaththa
applicant is entitled for re-sngagement as‘C;sual Mazdoor

under the control of the Telecom Distriqt Manager, Anantapur

in terms of the veriocus instructions issued by Director
Gsnerai, Telecammunicatiaq and also as per Lr No.,TA/LC/1=2/111
dt.21-10-51 and Lt .No.TA/RE/20-2/R1gs/Cors /3 dt 2242493

issued by the Chief General Nanager; Telecommunications, Hyder-
abad by ﬁalding the action of the respondents in not re-
engaging him as illegal, arbi&rary, discriminatory and .

violative of Articles 14 and 16 of the Constitution.

3, The epplicant has served the Department earlier and
hence ﬁis servjjtes has to be preferred in prsference to
freshers from the open market if the casual labmurérs are
to be engaged in future on the baéis of the work load. But'

he was dis=sngaged more than a year back and hence the long
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abgsense cannot be condoned.

4.

De

In the result, the following dirsction is given i=

* "The applicant should be re-engaged
in the same Unit from which he was
dis-sngaged last if thers is work
in Puture in preference to freshers
from the open markst.dn case, if
the‘applicant is re-engaged in
pursuance of this direction, none
who is already in Casual Servics
will be retrenched."

The Original Application is ordered accordingly at the

admission stage itself. No erder as to cests.é%y

avl/

To

e W VI |
(R.RANGARAJAN) (V.NEELADRI RAD)
Member (A) Vice~Chairman

Dated: 2nd February, 1396,
Dictated in Open Court.
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DEPUTY REGISTRAR(D)

1, The Asst.Engineer, Co-Axial Maintenance,
Medinabad,GSuntakal,

2. The
3. The

Telocom District Manager,Ananthapur.
Lhigf General Manager,Teleconm,

Dogrsanchar Bhavan, Hyderabad,

4, The
New

-

5. One
6. Ons
7, One
8. Bnz

YLKR

Director General, Dept.of Telecommunications,
Oalhis ) : ,
copy to Mr. K.'enkateswap Rao, Advocate,CAT,Hyderabad.

copy to Nr.N;U;Ramana,Addl.EBSC,CRT,Hydarabad:
copy to Library,CHI,Hyderabad;
copy Lo spara.
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TYPED BY  {, CHECKEL ' BY.
COMPARED BY APPKOVED BY:

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYLERABAD BENCH AT HYLERABAD

+ . THE' HON'BLE MR.JUSTICE V.NEELADRI RaQ .
. VICE CHAIRMAN
AND -

L

THE HON'BLE MR.R.RANGARAJAN s M{A)

Dated: & ~& -1996

. OKDER/JUIGMENT

M.A/R.A./C.A N0
_ ' in
0.aNo. NIF]SY

T.A.No, © (w.p.No, )

Admitted and Interim directions

as withdrawn.
for default.

Ordered/kejeceed "
No. brder \Qs to costs.
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